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Final Order No, A/70094/2017-EX[DB] dated 12/61/2017 -

Lam directed to transmit herewith a certified cepy of order passed by the Tribunal under section 5~_'C(1_}I:brfhc
Central Excise and Sai Act, 1944, :
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‘ P E3902009 THE GENERAL MANAGER,
THE KESAR ENTERPRISES
- LTD,
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UTTAR PRADESH,
Name and Address of
Respondent
-C.C.E. MEERUT 11
Opp. Saheed Park (Near Ashok
ki Lat) Delhi Road, Meerut (UP)
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‘CESTAT, Allahabad
Customs, Excise. 1.P, Estate, Dethi
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IN. THE CUSTOMS EXCISE _A

The Gencrai Managcr, ':' '; _
The Kesar Enterpﬂses LLd iy

(.omrms;.&oner 'of cntrat Excise, i
o NDENT (5)
APPEARANCE -: TR EREERE R
Shri Kapii Vaish, 'Advbcéte fd:f 1l )
Shri Rajeev Ranjan, Joint _C_o_mm_ﬁ_ A _R ) for the Depa:tm

‘CORAM:

Per Mr. Anil G. Shakkarwar:

Originat NO.SB/CO_mm_r'-f

Cenvat Credst_of'dutyr-pasd

the manufacture of :_Lhy




he"'-'rival -éohtéhtions we fnd that the issue of

0 Cenvat Credft o'_'duty paid on Molasses used in the

manufactire of '--Ethyi A[cohoi/Rectlﬁed Spirit which subsequently i‘s

Stdte of i'_Ut_taf-':Pf;_a_dé'sh_ _and others (supra) in Para 9 has




observed as foiiows "The ISI specifications. had

into several kinds of atcohol_ '_'_'_everaqes and industrial aicohots were

clearly and differently treated. Rectn‘:ed ep[rrt forindustrial

was defined as spirit purified by distil_iation havint rength of not

less than 95% by volume of Ethyl Alcohol.” learifrom the

observation: of Hon'ble Supre"e__Court that

Order-in-Original, wherein Cenvat Credit was denie __u':stainabie_-.
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Member (JUDICIAL)
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